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A
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1. 

4 A
 

Letter 
dated 
24.07.2024 

2. 

Mr. 
Rajib 
Ray, 

Ady6cate, High 
Court, 
Calcutta 

Bar 

A
ssociation 

Room
 

No. 

13, 
M

ob-9830132729/7980422764 
Email: 
rajib.ray23@

gmail.com 

APPLICATION 
NO. 
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BEFORE 

THE 

HON'BLE 

NATIONAL 

GREEN 

TRIBUNAL ORIGINAL 

APPLICATION 
NO. 

50/2024/EZ 

EASTERN 

ZONE 

BENCH, 

KOLKATA Subhas 
Datta 

ARYNO7 Applicant 

TARANGA 
KAL 
PANDIT\ 

-Versus 

DAR. The 

West 

Bengal 

Pollution 

Control 

Board 
&

 

Ors. 

Validityot 
Juh, 
2027 

...Respondents 

BES OF 
EST 

G
o

M
 

DISTRICT 

M
AGISTRATE 

AND 

cOLLECTOR, 

DARJEE;ING. 

AFFIDAVIT 
ON 

BEHALE 
OF 

TH
E 

RESPONDENT 
NO. 
5, 

Hindu, 
by 

occupation-

service, 

now 

posted 
as 

Special 

Land 

Acquisition 

Officer 

and 

I, Sirshendu 

Saha, 

son 
of Sushil 

Kum
ar 

Saha, 

aged 

about 
51 

years, 
by 

faith 

Officer-in-Charge, 

Environm
ent 

Section, 

Darjeeling 
in 

the 

office 
of D

istrict M
agistrate, 

and 

Collector, 

Darjeeling, 

District-

Darjeeling, 
do 

hereby 

solemnly 

affirm
 

and 

say 
as 

follow
s: 

That, 
I am

 

the 

Special 

Land 

Acquisition 

Officer 

and 

Officer-in-Charge, 

Environm
ent 

Section, 

Darjeeling 

and 

has 

been 

duly 

authorized 
by 
the 

respondent 

no. 
5 i.e. 

District 

M
agistrate, 

Darjeeling 
to 

affirm
 

this 

affidavit 
on 

his 

behalf. 
I have 

m
ade 

m
yself 

acquainted 

with 

the 

facts 

and 

circum
stances 

of 

this 

case 

and competent 
to 

affirm
 

this 

affidavit. 

1. 

That 

this 

affidavit 
is being 

affirm
ed 

in 

pursuant 
to 

the 

solem
n 

order 

dated 22.07.2024 

passed 
by 

the 

Honble 

Tribunal, 

whereby 

the 

Hon'ble 

Tribunal 
was 

pleased 
to 

direct 

that 
a copy 
of 

this 

order 
to 
be 

served 

upon 
the 

Respondent 

N
o.6, Chairm

an, 

Darjeeling 

M
unicipality 

through 

the 

Respondent 

No.5, 

District M
agistrate 

and 

Collector, 

Darjeeling. 

2. 

That 
in com

pliance 

with 

the 

said 

Order 

dated 

22.07.2024. 

letter 

dated 24.07.2024 

issued 
by 

the 

Officer-in-Charge, 

Environm
ent 

Departm
ent, 

Darjeeling 

enclosing 
the 

order 

dated 

22.07.2024 

passed 
by 

the 

Hon 
'ble 

Tribunal 

has 

been 

2. 



O
TA

R 

3 

inRANGA. 

SENGAL 

the 

sam
e 

has 

bcen 

received 
by 

the 

office 
of the 

said 

C
h

aian
, 

Darjeelinguzi 

served 

upon 
the 

Chairm
an, 

Darjeeling 

M
unicipality 

through 

persnal M
unicipality 

by 

putting 

signature 
on 
a copy 
of the 

said 

letter. A
 

Copy 
of the 

said 

letter 
is 

That 

the 

statem
ents 

m
ade 

in 

paragraph 
1 and 
2 are 

based 
on 

inform
nation 

derived 

from
 

the 

record 

w
hich 

are 

usually 

kept 

and 

m
aintained 

by 

the 

answ
ering 

respondent 
in 

the 

ordinary 

course 
of business 

and 

w
hich 

I belief 
to

 
be 

true 

and 

rest thereof 
are 
my 

hum
ble 

subm
ission 

before 
this 

Hon'ble 

Tribunal. 

3. 

Sirshendu 
Saho. 

Prepared 
in 

my 

office 

Spl. 
Land 

Acquisition 
Officer, Darjeeling 

D
eponent 

A
dvõcate 

Presented 
for 
A

uthehtication 

A
dm

itting 
x

ecu
tio

f 
on 

T
A

R
A

N
G

K
D

!T
 

A
dvocate 

D
arjeeling 

N
O

TA
RY

 
PU

B
LIC

 
enclosed 
herew

ith 
and 

m
arked 

as 

A
nnexure 

"A". 



A
nnexw

u-A
' 

G
overnnm

ent 
of 

W
est 

lengal 

O
M

ee 
of he 

D
itrict 

M
agistrate, 

D
urjeeling 

Distriet 

Enviom
m

nt 

&
iodivcrsity 

Section 
(-m

ail: 
0C

.envirom
entdar@

gm
atlcon 

/Env/Dari/2024 

Memo 
No 
(o3 Dated. 

4-07/2024 

Darjccling 
M

unicipality, 

I he 
C

haim
an, 

PO. 
N

 

Dist. 

Darjecling 
- 734 

010. S
ub: 

0.A. 
50 
of 2024 
� regarding. 

R
ef: 

Judgem
ent 

O
rder 

datcd 

22/07/2024 
of th

e 

H
on'ble 

N
ational 

Green 

Tribunal 
in 

connection 

with 

0.A. 
No. 
50/2024/EZ. 

Sir, W
ith 

reference 
to 

above 

cited 

subject, 

enclosed 

please 

find 

herew
ith 

the 

above 

m
entioned 

judgem
ent 

order 
of 
the 

H
on'ble 

N
ational 

G
reen 

Tribunal 
for 

your 

kind 

inform
ation 

and 

taking 

necessary 

action 

from
 

your 

end. 

This 

m
ay 

be 

treated 
as 

m
ost 

U
RG

EN
T. 

Yours 
faithfully. 

E
nlco: 

As 
Stated. 

Officer-in-Charge. 
Environm

ent, 
Darjeeling 

Dated: 
4-07/2024. 

Memo 
No.O3|)_/Env/Darj/2024 

Copy 

forw
arded 

for 

inform
ation 

to 
: 

1. The 

Executive 

Officer, 

Darjeeling 

M
unicipality, 

P.0. 
&

 

Dist. 

Darjeeling. Oficer-in-Charge. 
Environm

ent, 
Darjeeling. 

PALIY 

N
G

 
M

U
N

 
AEELING 
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NATIONAL 
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EASTERN 

ZONE 

BENCH, 

KOLKATA 

0. A. NO. 

50/2024/E
Z

 

In 

th
e 

m
atter 

of: 
Subhas 
Datta ...Applicant 

-V
s State 

of W
est 

B
engal 

&
 

Ors. 

Respondents. 

A
ffidavit 

of Service. 

R
A

JIB
 

RAY Advocate 

Bar 

A
ssociation 

Room
 

No. 

13, High 
Court, 
Calcutta 

M
ob-9830132729/7980422764 

C
ham

ber: 
28, 
Fakir Em

ail: 
rajib.ray23@

gm
ail.com

 
C

hand 
M

itra 

Street, 
K

olkata-
700009. 
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